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PRS believes to be reliable. These contents have not been independently verified, and PRS
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may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
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legal advice before acting on any information contained in this document. PRS or any persons
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to any person on account of any action taken or not taken on the basis of this document.
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To provide for the removal of certain dlsquallt‘datlbns for being chosen as, and for being a member of the Leglslaufi

Assembly of the Narional Capital Territory, Of Delfn

R N R

Be it enacted by the Legislative Assembly oflhe Nanonal Capiral Tcrmory of Delh1 in the Forty E:ghth Year of 1]
Repubhc of lndla as follov»s — :

T

. Shart title and commcnccmenl —-( l) Th|s Acl may be called xhe Natioral Capm| Temmry of Delhi Members| |
chlslatwc Asseinbly (Removal of Disqualificatiofis):Act:-)997 s, 1. | -, N |

(2} It shall come inte force at ance. ' D

2. Definittons :—In this Act, unless the cantext otherwise requires—

(i) "Compensatory allowance! means.any;sunr-o{ money payable to_the holder oi’an office by way of daily allowan -
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J.anca not exceeding the amount of daity allowance to which a member of he Legislative Assembly is entitled une

fers of Legislative Assembly of the National Capital Territory of Delhi {Salaries, Allowances, Pension etc. YACL 19

£1 No. 6 of 1995)] , any conveyance tlowance, house rent allowance or travelling allowance for the pipose
-"h|m to recoup any expenditure incurred by him in Egrﬁ;urrunﬂ the functions of thar office;

. (iiy "Statutory body™ means any Corporation, _Curnl;nill:ec\ Comtmission, Council, Board ot ather body of persor
mhether incorporated or not, establishied by or under any law for the time being in force:

(i1} “Non-statutory bod};"' means any body of persons other lhap a slaiutory body.

. 3. Removal of certain disqualification.—-A person shall nol be disqualified for being chosen as, or for being,
! member of the Legislative Asserably of the Natioral Capilzl Territory of Dethi merely by reason of the fact thal he holds ar-.y s
‘the offices prc.scnbcd in the Schedule appended to this Act.

gCHEDULE

% ’ | : - . ' _(Ser;liqﬂ.}‘) _

| 1. The office of the Chairman, Dethi Khadi & Village industries Board.
2. Chairman, the Delhi Commission for Womezn,

provided hat the Chairman, Direcior or Member of any of the aforesaid. Board or Body shall not be entitied to any
remuneration other than compensatory aftowance.

. R.T.L. D'SOUZA, Under Secy. (L.A.P."
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